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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE (S), 

UDALGURI. 

 

 

 Present: ARPITA KAR, A.J.S. 

  SDJM(S), Udalguri. 

  

G.R.NO. 1134/16 

U/S 25 (1-B) Arms Act. 

 

STATE OF ASSAM 

Vs 

1. Sri Ananda Boro. 

 

  ......................Accused Person. 

           

    

Advocate Appeared:- 

For Prosecution: Smti. Nandira Narzary, A.P.P. 

For Defence: Sri T. Boro. 

 

Charge Framed on : 01.11.2017. 

Evidences recorded on: 03.01.2018, 07.04.2018. 

Arguments heard on: 24.04.2018. 

Judgment delivered on: 24.04.2018. 

 

J U D G M E N T 

 

1. Prosecution story in brief is that JC- Nya 15128048L NB Sub Rijesh lodged 

an FIR before the Tangla P.S., alleging inter-alia thaton receipt of hard 

input about presence of linkman of NDFB(S) he went to the place of the 

occurrence and recovered two mobile phones, two personal diaries with 

suspected victim’s contact number. The apprehended linkman Ananda Boro 

revealed the possible hide outs of NDFB(S) trts at Khalingdwar reserve 

forest and various orders part of Udalguri district. Operation was continued 
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and various locations in Bhergaon Sub-Divisions was raided. On 06/11/16 

at about 0300 hrs 01 X 7.65 mm pistol, 02 X magazine and  05 X 7.65 mm 

live RDS were recovered from bamboo grooves near his house. Ananda 

Boro is a linkman of NDFB(S) and involved in extortion activity in Udalguri 

and Baksa district. He was also involved in providing the logistic support to 

cadres and he also passed on contact number of contractors and VCDCs to 

the cadres of NDFB(S). Ananda Boro was suspected to be involved in a 

robbery at Tangla. 

 

2. On receipt of the F.I.R., Tangla P.S. Case No.139/16 was registered and 

investigated into. During investigationseizures were made by the police. On 

completion of the investigation the I.O. has submitted C/S U/S- 25 (1-B) 

Arms Act against the accused Sri Ananda Boro. 

 

3. The defence Story is of total denial. On his appearance before the Court 

copies of relevant documents were furnished to him as per Sec. 207 Cr.P.C. 

Upon hearing both sides after perusal of CD grounds for presuming that 

the accused have committed offence U/S 25 (1-B) Arms Act.accordingly, 

the charge under the said sections  were framed against the accused. The 

particulars of the offence U/S25 (1-B) Arms Act were read over and 

explained to the accused to which he pleaded not guilty and claimed to be 

tried.  

4. During trail prosecution side examined 4 P.W.s. The examination of the 

accused U/S 313 Cr.P.C. is recorded. The accused denied adducing DW. 

 

5.  I heard arguments for both sides and also perused the case record.  

6. POINTS FOR DETERMINATION:- 

I. Whether on 06/11/16 at Malmura under Bhergaon under 

Tangla PS the accused person was found in possession of 

7.65 mm a pistol, two magzine and five round of live 

ammunition? 

DISCUSSION, DECISION AND REASONS THEREOF:- 

 

7. P.W.1,Sri Sabhya Rabha deposed that he knows the accused. One day 

police and army came to the house  of the accused and took him with 

them. He does not know why the accused was taken away by the police. 
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In his cross examination he deposed that the accused is daily 

labour. 

8. The P.W.2, Sri Ratneswar Rabha deposed that he has heard that the 

accused was apprehended by army. 

In his cross examination he deposed that the accused is a 

cultivator. 

9. P.W.3, Smti. Sonali Boro deposed that the accused is her husband. One 

day police came and apprehended her husband.  

10. P.W.4, Mr. Khanindra Ch. Raydeposed thathe was the investigation officer 

of this case. On getting the FIR the same was registered and he was 

directed to investigate the case. He was  then at Bhergaon O.P. under 

Tangla PS. He visited the place of the occurrence, recorded the statement 

of the witnesses and prepared the sketch map. Ext.1,2,3, are the sketch 

map, seizure list and charge sheet respectively wherein Ext.1(1) and 

Ext.2(1) are his signature. Ext.3(1) is the signature of SI, Maheswar 

Sarma which he know. 

In his cross examination deposed thathe has personally not seen 

when the army seized the seizure articles. He made the seizure list at 

police station when the army produced the articles before him. He has 

not made any person of the locality of the accused a seizure witness. 

11. In view of the aforesaid discussions, it is clear thatthe seizure witness 

could not be produced to prove the seizure list for which the same 

remains unproved. None of the PWs deposed that 7.65 mm a pistol, two 

magzine and five round of live ammunition were seized from the accused.   

12. As such it is hold that the prosecution has failed to prove the charges 

against the above-named accused person and as such, he isacquitted 

from the charges U/S 25 (1-B) Arms Act and set at liberty forthwith. 

13. Accused Sri Ananda Boro is acquitted from the charges of this 

case U/S 25 (1-B) Arms Act and set at liberty. 

14. The accused is directed to furnish fresh bail bonds as per sec 437A Cr.P.C. 

and until the submission of the fresh bail bonds the previous bail bonds 

executed by the accused and the sureties shall remain in force. 
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15. Seized articles to be disposed of as per law. 

16. Judgment is pronounced in open court. Case is disposed on contest. 

 

Given under my hand and seal of this Court on this the 24thday of April, 

2018at Udalguri. 

   

     Sub-Divisional Judicial Magistrate(S), 

     Udalguri. 
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A P P E N D I X 

 

1. Prosecution Witnesses:- 

    P.W.1: Sri Sabhya Rabha. 

    P.W.2: Sri Ratneswar Rabha. 

    P.W.3: Smti.Sonali Boro. 

    P.W.4: Mr.Khanindra Ch. Ray. 

 

2.  PROSECUTION EXHIBITS:- 

Exbt.1: Sketch map. 

Exbt.2:seizure list. 

Exbt.3: Charge sheet. 

3. DEFENCE WITNESSES:- 

NONE. 

4. DEFENCE EXHIBITS :- 

    NONE. 

 

 

     Sub-Divisional Judicial Magistrate(S), 

     Udalguri. 


